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‘ STRATIVE TRIBUNAL
ENTRAL. ADM INISTRATLVE
o PRINCIPAL BENGH
NEW DELHI
O, A. N0, 1046 of 1994,
New Delhi, this the

Hon’ble Mr Justice S.K.Dhaon, Acting Chairman

Hon'ble Mr B.N.Dhoundiyal, Member(A)

B, S, Bindra

s/o0 shri Bhagat gsingh,
A=342, Kidwai Magar East,
New Delhi.23,

Smt. Mira w/o

sShri vash Pal sharmma
Block 11/182,

Dev Nagar,

New Delhni,
SE;. Usha'Monga w/0
Shri Mamgat Ram Monga

U& v BlOCk, 25-8,
Shalimar Bagh,
Delhi-52,

Aziz Khan g/0
Shri  sardar Khan,
145, sector.1y,
Sadig Nagar,
New Delhi,

Narang w/o

Smt, 3h iFfYN Narar

Shri An
BlOck_31/38‘
Block -a1/3g,
Janakpuri,
New Delhi,

Smt, Pramila Bhalla w/o
3hri S.3. Bhalla

101/ sector-1v,
R;KoPuram,
New Delni,

Smt, Madhuriks Kapoor
w/0 3hri Arun Kapoor
19/3-a, Mot Nagar,

ESWC‘ day of Auqust, 19§4ar;;
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A.K, Malhotra s/©0 J/
shri B,D., Malhotra,
D-10/117, Sector-Vvil,
Rohini,
Delhi—850

Smt., Uma Bas3i w/0

shri Lalit Bassi, °
B=5/167, 4
paschim vihar,

New Delhi-67,

S.P, sharma s/o©
sHri yYad Ram Sharma,
A=4/215, Nand Nagri,
Delhi-110093,

eeese.s Applicants

( through Mr Jog bmgh Advocate)

VERSUS

Union of Irdia

Through The Secretary,
Ministry of Agriculture
Department of Agriculture
and Cooperation ~

Krishi Bhavan, New Delhi

vnion of Indisa,
secretary

Department of Persgnnel
anad 'I‘rclning,[Y§7ﬂ1 /5 Gf// .
Ne) D= lhi

Respondents '

( through Mr J.C.Madan vice original co
o Lo uns
Mr P.H.Ramchandani, Sr.l\dvoca%e). o

Qrd er

D Vel MBS v

( dellvered by Hon'ble Mr B.N.Dhoundiyal, Menber(A)

The applicants belong to Central Secrotariate .

Stenographers Cadre and are working as Grade-C Ste’mq em |

phers under the Ministry of Agriculture.
aggrie\(e‘d by the impugned order dated 17.5.1994

reverting then as Stenographers Grade-d. Thelr

They are . - ..
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contention is that ghapr having became eligible after
five years of r.egular service of Stenographer.
h4 . Grade-D, they were screened by a duly constituted :
Departmental Pramotion Committee before théy were ac,‘tsé‘gly
promoted to the post of Stenographer Grade=C. Th‘ey .
! - _ were posted against regular Group C pos}gthcmgh e~ .
adhoc basiss Their reversion is the result of moag :
implementstion of the order of department of
Personal and Training dated 1.11.1993 regarding
resfuctur&ng. the cadre of Central Secretariat Stenag‘ré#’;ﬁ?ér
Ry : | Services(CSSS). This Scheme aims at improving the B

r-'sotional prospectus of the Stenographers asd
provides that a ratio of 40340320 will be maintained
in the strength of post in Grade D, Grede G and @;giei-'"&.‘
A8B respectively., The Schame also prcvides that |

after restructuring if any regular Stenographer in |

a particular cadre is fqu}ud surplus to the restructured
strength, his name should be intimated to tho o
Department of Personnel and Training for redepltwyment-

Lo - to the other Ministry, However, sane of the regulor
xi} B Stenographers Grade-C have been sdjusted against
temporary and adhoc vacancies of Grade B , uhile

the applicants are belng reverted to Grade D¢ Hzd

s Py g e+ o

the Schame been implemented :c orrecily, all the

surplus regularly appointed Stenographers would

have been sent far deployment to other Minist‘xies a
there would have been no need to revert the appncantse;
They have also mentioned that one Shri R.Ravindecran, »whe ,
'is junior to them is still continuing as :atenographer _

Grade-C on adhoc basis They have sought o direction
of- this Tribunal for quashing the impugned crder
dated 17.54'1994 with all consequential benefitsT

2, On 2005.1994, this Tribunal passed on interin
Wrder staying the operatton of the impugne& order
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staying the operation of the impugned ordesr dated
17.5819948 This arder continues till datos

4, In the counter filed by the respondents,

the main averments are theses The Select List

of grade of Stenographer C prepafed as per &ogu],atioms;“ E

in the fifth Schedui-e to the CBSS Rules consists of B
both the persons fram Seniority Q.xof;a as weil as  ©
Direct Recruit/Departmental Examination quota to the -
extent of the prbportion.prescribed under the rules.
The eligible persons' fran the feeder Grade of E
Stenographer Grade D are includ@d in the Solect List ,. "
of the year in accardance with the'Range of Séniarﬁ;ty“?’.
fixed by the DOPT to the extent of vacancies -
available for the purpos e from Seniority Quota's“

The Select List Of 1991 consis ted of those appointﬁd
as GradeD in 1976 exanination. The applicants were
appoi.nted as Stenographer Grade D on the besis of |
the examinations held in the years 1981, 1982 and
1983 and hence they were much Juniar and yet to
came within the zone of selection. Rule 12(2) of the
CSSS(Rules) 1969 provides that in the absence of
Select List, the vacancies may be filled up by
tanparary pramotion on the basis‘ of the senior‘ity
subject to the rejection of unfit, of officers of
Grade D of the service in Grade-C cadre, who have
rerdered not less than 5 years approved service in
Grade D and within the'Range of Seniority’. The
aPplicants were given opportunity to offict até in
Grede-C on adhoc basis. ﬁestructured strength in
the Grade -of Stenographera Grade C is 142 ajairst
the pre-restructured strength of 1819 It was due

" ¢o this reason that reversion of 11 junior adhoc

grade=-C StenOgraphe%i‘ became inevitables Th2y have
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admitted that Shri R.Ravindran, who was b {or

¢to some of the applicants had been wronjly

pranoted as adhoc Stenographer C by the Department
of Animal Husbandary ard Dairyings This ‘matier
was taken up with the depariment and the adhoc

;

appointnent of Shri R.Ravindran has been dgsconti.rmed‘_: )
We €0 fo’lZo"so 1994, ‘

Se We have gone through the records of the
case and heard the learned counsel for tho
parties. The learned counsel for the zexpondents
has stated that the pre=s truc tur et strength of
Grade-, Grade C and irade ASB of the CSSS was o
120,181 and 54, resPectively while the restructured g
strenjth is 142,142 and 71, respectively, hcwavex'ov L
only 167 regular Grade=C Stenographers wero in |
position as on 1.11.1993§ Hence only 25 |
regular Stenographer Grade-C were exceeding the .
revised nunber of 142 and not 39 as statdd Dy
the applicants. Para 2 of the OM.datd 11101993 goe,,ﬁ?&
ad jus tment of regularly appointed Stmogmphers in
Grade-C against vacancies of Grade ARB. I% clearlyv i
states that the cadres are requested to divert th@ ua'a-s
§i1led Direct Recruitment Quota vacancies of Selec‘t
List 1990 to the saeniori ty quota;ﬁxg,;;mm | ,
§txiﬁ§mxxxk9c‘i&%® He also made a categorical statcmem;nf
that six of the applicants are belng ad jus ted .
against Grade C post and the remaining will also
be adjusted within a period of four=five monthsd
We take notac> of this assu:ance given by the
counsel - for the respordents. T1ll such time the
applicants are adjusted in the aforeSaid @manner, *&m
i.mpug’rlwi ord er dated 17.5.1994 shall not be givan ”
effectés
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6. The application is disposed of wlé‘r\-
the above observationsy There will be no order
as to costs, |

| %.N,.J»\/L“VQ’ “fen
( B.N.Dhoundiyal ) ( S.X,Bhaon )

Jads/ Menber(A) Acting Chairman.:




